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t.tiDC' uP Bench of Supreme Court in 
the Sp tb 

":327. SHRI SKARIAH THOMAS: 
PROF. P. J, KURIEN: 

-Will the Min~ster Of LAW, JUSTICE 
ND COMPANY AFFAlRS b pleas d 

o &tate: 
I (a at what stage is the proposal to 

p rmanent Bench of the 
a}tr me Court in the South; and 
(b) t he time by which it is likely to 

. tart? 

'THE MINISTER OF LAW, JUSTICE 
t D COMPANY AFFAIRS (SHRI 
...TAUAN NATH KAUSHAL): 'a) and 

b) Article 130 of the Constitution pro-
vi s that 'the Supreme Court shall sit 

~li.n Delhi or in such other place ('r 
plaees, as the Chief Justice of India 
. may, with the approval of the Presi-
t eat, from time to time, appoint'. No 
-proposal in this regard has been re-

hred from the Chief Justice of India. 

,Silent Valley ' Protje{;t 

'728. SHRI K. A. RAJAN: V1Jl: the 
inister Of ENERGY ' be pleased to 

t~te: 

'{a) whether the Kerala State Ewe·· 
ricity Minister had met him recently 

in connection with the implementation 
-of the proposed Silent Valley ' Proj ct 

n the State· and , 

(b) if so, the details of the dis{;ussion 
hat took place and Government's reac. 

"tion thereto? 

THE MINISTER OF ENERGY (SHRr 
.A, B. A. GHANI KHAN CHOUDI U-
.IRY): (a) Kerala Minister of Electricity 
.met Union Minister of Energy on 18th 
. June, 1982. The question of imple.-
:lllentation of Silent Valley Hydro-Elec-
'tric Project, did not figure durlng the 
:discus ions. 

(b) Does not arise. 
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